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Madras and all precautions are being 
taken fay the State Government to see 
that necessary action is taken.

SHRI C. N.  VISVANATHAN  (Ti- 

ruppattur):  I talked to th e  Chief 
Minister this morning. la the hon. Mi
nister giving us the afternoon news?

PROF.  MADHU  DANDAVATE: 
Yea.

SHRI C. N. VISVANATHAN: Then
it is all Tight

PROF.  MADHU  DANDAVATE: 
This is the latest news that I got 10 
minutes ago

15.20 hre.

MOTION RE: TWENTIETH, TWENTY- 

FIRST AND  TWENTY-SKCOND RE
PORTS OF THE COMMISSIONER FOR 
SCHEDULED CASTES AND  SCHE
DULED TRIBES

AND

DISCUSSION ON  THE  EMPLOY
MENT OF  SCHEDULED CASTES 

AND  SCHEDULED  TRIBES 
IN SERVICES AGAINST RESERVED 
QUOTA—Contd.
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MR. DEPUTY-SPEAKEf*' The ̂ es-

\ten is;
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%  ̂ t, sR % v»5i Sr  f»H(*» ®r̂ 

f̂ciRt vt £?it q̂rr 1  far

n̂fr̂T  3*  %  ̂ ir ft  «PFRTt 

r̂ %̂fT3Rt 3* ?TPT stfR fogT̂t
«rtf 1 srra if̂ffr ir̂r  ̂ | fV 
?sn| 3r*ftmt % ?r? ̂  1
MR.  DEPUTY-SPEAKER. I thinK 

he can continue on the next day.

MR. DEPUTY-SPEAKER: Now it 1S 

3.30 p. m.  We take up the private 
Me mbers’ Business.  Shri Yadven- 

dra Dtftt.

15.29 bn.

COMMITTEE.  ON PRIVATE MEM

BERS. BILLS AND RESOLUTIONS

Si xt h Repour

SHRI  YADVENDRA DUTT (Jaun- 

pur): 1 beg to move:

“That this House do agree with 
the Sixth Report of the Committee 
on private Members’ Bills and Re

solutions presented to the House on 
the 16th November, 1977.”
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“That this  House do agiee with 

the Sixth Report of tfce Cofchinitt̂e 

on Private Memoers’ Bills imd Re

solutions presented to the House on 

the 16th November. 1977.”

The motion ivas Adopted.

MR.  DEPUTY-SPEAKER:  Now.

Bills to be introduced, shri Chandrap- 

pan.

15.80 hrs.

COCONUT  Bl£>L*

SHRI  C. K.  CHANDRAPPAN 

(Cannanore)- I beg to move for lu«ve 

to introduce a Bill to provide for the 

establishment of a Boatd îr the deve

lopment, promotion and protection of 

the coconut cultivation and to Bet up 

coconut  based  mdûu'ies and  for 

these purposes to levy a cess to citdte 

a coconut fund and lor matters con

nected therewith.

MR.  DEPUTY-SPEAKER  The

question is:

“That leave be gianted to intro

duce a Bill to provide for the esta

blishment of a Board for the deve

lopment, promotion and protection 

oi tile  coconut  roVlivtfwAn arid 

set up  coconut  based induft’ies 

and for  these purpo&es to levy a 

cess to create a  coconut  fund un.1 

for matters connected therewith.’

The motion was adopted.

SHRI  C.  K.  CHANDRAPPAN:  1

introduce! the Bill.
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